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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
NOTIFICATION
New Delhi, the 19th February, 2014

S.0. 477 (E).—The following Order made by the President is published for general information:—

‘THE DELIMITATION OF COUNCIL CONSTITUENCIES
(UTTAR PRADESH) AMENDMENT ORDER, 2014.

In exercise of the powers conferred by section 12 of the Representation of the People Act, 1950 (43 of 1950),
the President, after consulting the Election Commission of India, is pleased to make the following Order further to
amend the Delimitation of Council Constituencies (Uttar Pradesh) Order, 1951, namely:—

1. This Order may be called the Delimitation of Council Constituencies (Uttar Pradesh) Amendment Order,

2. In the Delimitation of Council Constituencies (Uttar Pradesh) Order 1951 (hereinafter referred to as the said

(a) under the heading “Graduates’ Constituencies”, for the entries under column 1 and column 2, the
following entries shall respectively be substituted, namely:—

Bareilly-Moradabad
Division Graduates

Lucknow Division
Graduates

Gorakhpur-Faizabad
Division Graduates

Varanasi Division
Graduates

Allahabad-Jhansi Division
Graduates

Kanpur Division
Graduates

Agra Division Graduates

Bareilly, Pilibhit, Shahjahanpur,Badaun, Rampur, Moradabad,
Amroha, Bijnor and Sambhal districts.

Lucknow, Hardoi, Kheri, Sitapur, Barabanki, Rae Bareli and
Pratapgarh districts.

Bahraich, Shrawasti, Gonda, Balrampur, Basti, Siddharthnagar,
Santkabir Nagar, Gorakhpur, Maharajganj, Deoria, Kushinagar,
Azamgarh, Mau, Sultanpur, Faizabad, Amethi and Ambedkar-
nagar districts.

Ballia, Ghazipur, Jaunpur, Varanasi, Chandauli, Sant Ravidas-
nagar, Mirzapur and Sonbhadra districts.

Allahabad, Kaushambi, Fatehpur, Banda, Chitrakoot, Hamirpur,
Mahoba, Jalaun, Jhansi and Lalitpur districts.

Kanpur Nagar, Kanpur Dehat and Unnao districts.

Agra, Firozabad, Mathura, Aligarh, Hathras, Etah, Mainpuri,
Etawah, Kannauj, Auraiya, Farrukhabad and Kasganj districts.
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Meerut Division
Graduates

Bulandshahar, Ghaziabad, Gautambuddhnagar, Meerut, Baghpat,
Muzaffarnagar, Saharanpur, Shamli and Hapur districts.”;

(b) under the heading “Teachers’ Constituencies”, for the entries under column 1 and column 2, the following

entries shall respectively be substituted, namely:—

“1

Bareilly-Moradabad
Division Teachers

Lucknow Division
Teachers

Gorakhpur-Faizabad
Division Teachers

Varanasi Division
Teachers

Allahabad-Jhansi Division
Teachers
Kanpur Division Teachers

Agra Division Teachers

Meerut Division Teachers

Bareilly, Pilibhit, Shahjahanpur, Badaun, Rampur, Moradabad,
Amroha, Bijnor and Sambhal districts.

Lucknow, Hardoi, Kheri, Sitapur, Barabanki, Rae Bareli and
Pratapgarh districts.

Bahraich, Shrawasti,Gonda, Balrampur, Basti, Siddharthnagar, Sant-
kabir Nagar, Gorakhpur, Maharajganj, Deoria, Kushinagar,
Azamgarh, Mau, Sultanpur, Faizabad, Amethi and Ambedkarnagar
districts.

Ballia, Ghazipur, Jaunpur, Varanasi, Chandauli, Sant Ravidasnagar,
Mirzapur and Sonbhadra districts.

Allahabad, Kaushambi, Fatehpur, Banda, Chitrakoot, Hamirpur,
Mahoba, Jalaun, Jhansi and Lalitpur districts.

Kanpur Nagar, Kanpur Dehat and Unnao districts.

Agra, Firozabad, Mathura, Aligarh, Hathras, Etah, Mainpuri, Etawah,
Kannauj, Auraiya, Farrukhabad and Kasganj districts.

Bulandshahar, Ghaziabad, Gautambuddhnagar, Meerut, Baghpat,
Muzaffarnagar, Saharanpur, Shamli and Hapur districts.”;

(c) under the heading “Local Authorities’ Constituencies” ,—

(i) at serial number 1, for the entries in column 2 “Moradabad, Jyotibaphule Nagar and Bijnor

districts”, the entries “Moradabad, Amroha, Bijnor and Sambhal districts” shall be substituted;

(ii) at serial number 11, for entry in column 2 “Sultanpur district”, the entries “Sultanpur and

Amethi districts” shall be substituted;

(iii) at serial number 31, for the entries in column 2 “Mathura, Etah and Mainpuri districts”, the

entries “Mathura, Etah, Mainpuri and Kasganj districts” shall be substituted;

(iv) at serial number 34, for the entries in column 2 “Meerut, Bagpat and Ghaziabad districts”, the

entries “Meerut, Bagpat, Ghaziabad and Hapur districts” shall be substituted.

(v) at serial number 35, for the entries in column 2 “Muzaffarnagar and Saharanpur districts”, the

entries “Muzaffarnagar, Saharanpur and Shamli districts” shall be substituted.

3. In the said order, in paragraph 3, for the figures, letters and words “1st day of June, 2006, the figures, letters

and words “1st day of January, 2014” shall be substituted.

President.’
[F. No. H-11026(1)/2013-Leg. II]

Dr. MUKULITA VIJAYWARGIYA, Jt. Secy. and Legislative Counsel
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